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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.477/2022

IN THE MATTER OF:

RAJENDER GANGSARI ..APPLICANT
~VERSUS-
STATE OFUTTARAKHAND & ORS. ..RESPONDENT "
INDEX
Sl. No Particulars Pages
1. Affidavit on behalf of Respondent No.4 incompliance
of the order dated 06.11.2025 passed by the Hon'ble 1-3
Tribunal.
2. Annexure R-4/1
True Copy of Communication dated 29.01.2026 4
received from Dehradun Smart City detailing the
progress on treating the waste.
3. Annexure R-4/2
True Copy of the chart showing treatment of legacy 5
month-wise.
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Through '
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ORIGINAL APPLICATION NO.477/2022

IN THE MATTER OF:

RAJENDER GANGSARI ..APPLICANT
~VERSUS-

STATE OFUTTARAKHAND & ORS. ..RESPONDENT

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 IN COMPLIANCE OF THE
ORDER DATED 06.11.2025

I, Namami Bansal, aged about 33 vyears, currently posted as Municipal

Commissioner, Municipal Corporation Dehradun, do hereby solemnly affirm and
state as under:

; That | am the duly Authorised Person on behalf of Respondent No.4, as
such | am fully conversant with the aforementioned matter as such, | am
competent to swear the present affidavit.

2. That in compliance of the Order dated 06.11.2025 of this Hon’ble
Tribunal, the present Affidavit is being filed.

3.  That vide affidavit dated 14.11.2024, the Deponent had informed this
Hon’ble Tribunal that the legacy waste estimated to be 4,22,000 MT will be
likely to be cleared/remediated within 20 months, which 20-months period is
due to expire in July, 2026.

4, It is humbly submitted that, Respondent No. 4, undertook the effort to

remedy the legacy-waste, and despite adverse conditions, through its agency
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out of 4,22,000 MT was able to treat 1,37,156.61 MT as was disclosed in the
affidavit dated 3.11.2025.

5, It is respectfully submitted that as on 29.01.2026, as informed to the
deponent by the agency undertaking the task of treatment of legacy waste, has
informed the deponent vide communication dated 29.01.2026 that it has
successfully treated 2,04,506.09 MT legacy waste, and the balance legacy
waste will be treated until 9.08.2026. True Copy of the communication dated
29.01.2026 is enclosed herewith and marked as Annexure R-4/1.

6. It is also brought to the notice of this Hon’ble Tribunal that due to
unprecedented rain during the months of May, 2025 to October, 2025, the
progress in treating the legacy waste got drastically affected, yet the agency

was able to continue with the task of treating the legacy waste as under:

May, 2025 6,250.74 MT (Despite rain intermittent)
June, 2025 10,812.83 MT (Despite rain intermittent)
July, 2025 3,780 MT (Heavy rain)

August, 2025 0 (unprecedented and continuous rain)

September, 2025 3,360 MT  (Heavy Rain)
October, 2025 6,581.68  (Despite rain intermittent)
7. It was only from November, 2025 when the rain had stopped, the agency

could reach treatment 23,112.5 MT and is continuing on the same pace. A chart
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as maintained by the operating agency showing the data regarding treatment of

legacy waste is annexed as Annexure R-4/2,

8.  That the annexures are true copies of their respective originals.

RONENT
7/

VERFIFICATION:

Verified at Dehradun on this 30" day of January, 2026 that the contents of the
affidavit are true and correct and nothing material has been concealed

therefrom. Annexures are the true copies of respective originals. .

DEPPNENT

IR .
(his atfidavit 1s sworn before me

who 15 iderftified by Shri .aweeee-- .
At Dehradiin ONueeeevuesrawannasrssa-s

(Rajender Sinmjé
Advocate & Notary Dehradun
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3016 ANNEXURE R-4/2

ENVIRONMENTAL TECHNO- SHEESHAMBADA

LEGACY PROCESSING REPORT MONTH WISE -2025

MONTH PROCESS IN MT
JANUARY 36561
FEBRUARY 14245.88

MARCH 33389.78

APRIL 23768.99
MAY 6250.74
JUNE 10812.83
JULY 3780

AUGUST 0
SEPTEMBER 3360

OCTOBER 6581.68
NOVEMBER 23112.5
DECEMBER 25158.92

JANUARY- 26 TIL 23RD 17484.37

TOTAL 204506.69
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Rain intermittent
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